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Title: Introduction of the Occupational Safety, Health and Working
Conditions Code Bill, 2019.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, this 1s a new Bill
which has not been sent to the Standing Committee. This is a fresh Bill.
So, my submission to the hon. Minister, through you, is that this is
having so many provisions. We are not even able to have a look into it.

So, my humble submission to the Government is that the Occupational



Safety, Health and Working Conditions Code, 2019 has vast
amendments. The existing 13 legislations will be subsumed in this
particular Code. So, it is going to affect the entire workforce of the
country. Detailed discussion, tripartite consultations, consensus and
everything is required for which my humble submission is that this may

be sent to the Standing Committee. This 1s my submission.

PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72(1), I have
given notice to oppose the introduction of the Occupational Safety,
Health and Working Conditions Code, 2019. It is a very vital Bill. There
are so many Acts like Factories Act, etc which specify the conditions of
the workers. Since it affects the basic working conditions of all the
workers, what has the Minister done for the workers? The Minister,
without going into another National Commission of Labour, has brought
the Bill from a Report which was given in 2002 when Vajpayee Ji was
the Prime Minister. After two years, there was the UPA regime. They
have been in power for so many years. Why the 2002 recommendations
were kept unnoticed, I do not know. This is again being done in the
interest of the employers. They say that to give them one law, this Bill
proposes the concept of one registration for all establishments having
ten or more employees. This is in pursuance of the Government’s policy
of one nation, one party, one law, one registration and ‘one’ 1is
everything. They also have national one session of Parliament. They
also want to introduce a National Occupational Safety and Health
Advisory Bill. Again, they will constitute a board consisting of
Government nominees. That is why, as a trade union representative, I
feel that this will not sub-serve the cause of labour. This will not ensure
the safety of workers, not improve their working conditions, not

improve their canteen facilities and the dangers which they are facing in



the work place will not be solved. That is why, with all the force at my

command, I oppose the introduction of this Bill.
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